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Air Service for Aurangabad-Bhopal-Khajuraho

3720. SHR! SUSHIL CHANDRA VARMA : Will the
Minister of CIVIL AVIATION AND TOURISM be pleased
to state : )

(a) whether the Union Government had announced
on November 1, 1992 to start air service for Aurangabad-
Bhopal-Khajuraho;

(b) whether this service has not been started so far;
and

(c) if so, the reasons therefor and the action being
taken to start this service?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) to (c). In January,
1992, Indian Airlines had announced their plan to
introduce a thrice weekly flight on Bombay-Aurangabad-
Bhopal-Khajuraho route from 1st November, 1992; the
service could not however start due to shortage of
operating crew. Indian Airlines at present has no plan
to introduce this flight owing to commercial reasons
and operational constraints.

Handloom Development Centres

3721. SHRI ANNA JOSHI : Will the Minister of
TEXTILES be pleased to state : ‘

(a) whether the Government propose to set up some
more Handloom Development Centres and Quality
Dyeing Units during the current financial year in the
country;

(b) if so, the details thereof, State-wise; and

(c) the effective measures taken by the Government
for providing continuous employment to the weavers in
the country?

THE MINSITER OF TEXTILES (SHRI G. VENKAT
SWAMY) : (a) Yes, Sir.

(b) A Statement showing State-wise indicative target
of Handloom Development Centres and Quality Dyeing
Units for 1995-96 is annexed.

(c).The Government has been implementing a
number of Schemes for. providing continuous
employment to the weavers in the country. These inte-
ralia, include the Scheme for Setting up of Handloom
Development Centres, Project Package Schems,

Integrated Handloom Village Development Scheme,

‘Margin Money for Destitute Weavers Scheme, National
Silk Yarn Bank Scheme, National Design Collection
Programme  and Export Oriented Schemes and Janata
Cioth Scheme. The Marketing Development Assistance
Scheme also faciiitates’ marketing of handicom goods
and there by provides. sustained employment
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STATEMENT

State-wise Number of Indicative Target of Handloom -
Devslopment Centres and Quality Dyeing Units for

1895-96

S.No. State/UT > Target for 1995-96
HDC Qbu
1. Andhra Pradesh 126 16
2. Arunachal Pradesh 9 3
3. Assam 100 - - 20
4. Bihar . 50 5
5. Gujarat 10 2
6. Goa 1 -
7. Haryana 12 2
8. Himachal Pradesh 22 4
9. Jammu and Kashmir 25 4
10. Karnataka 55 7
11. Kerala 20 5
12. Madhya Pradesh 1 3
13. Maharashtra ‘ 50 5
14. Manipur - 50 13
15. Meghalaya 8 2
16. Mizoram 15 4
17. Nagaland 25 4
18. Orissa 75 5
19. Punjab ‘ - 6 2
20. Rajasthan . 22 4
21. Tamil Nadu 150 30
22. Tripura 25 5
23. Uttar Pradesh : 160 20
24, West Bengal 140 33
25. Delhi ) 6 1
26. Pondicherry 13 1
Total 1200 200

Bank Loans to Public Sector Undertakings

3722. SHRIHARISH NARAYAN PARBHU ZANTYE:
Will the Minister of FINANCE be pleased to state :

(a) whether the Government are aware that inspite
of RBI's directives nationalised banks are not providing
loans to the public sector undertakings;

(b) it so, the reasons therefor;

(c) the action taken or proposed to be taken in this
regard to provide Government guarantee for loans
granted by the mﬂomluq banks to PSU's; and

(d) the details of other meagures proposed to be
taken-to provide timely financlal assistance to PSUs for
their lban requirement? )
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~ THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a), (b) and (d). The Reserve Bank of India (RBI) has
reported that no specific complaints have been received
by it that banks are not providing loans to public sector
undertakings (PSUs). It may, however, be added that in
case of PSUs other than sick PSUs, banks consider
extending financial assistance for their new expansion
projects based on the viability of the project and
compliance of their usual norms regarding promoters

contribution, debt equity ratio, current ratio, prudential -

exposure limits etc. In respect of sick PSUs, where a
scheme for rehabilitation is sanctioned by the Board for
Industrial and Financial Reconstruction (BIFR) under
the provisions of Sick Industrial Companies (Special
Provisions) Act, 1985 (SICA), banks provide facilities in
terms of senctioned scheme. In case of other sick PSUs
(where BIFR is yet to take a decision), banks allow
‘holding-on' operations and extend need based support
on a case to case basis.

(c) Government guarantees to nationalised banks
for loans granted to public sector undertakings are
considered on a case to case basis.

Tourism Pact with Turkey

3723. SHRIMATI VASUNDHARA RAJE : Will the
Minister of CIVIL AVIATION AND TOURISM be pleased
to state :

" (a) whether India and Turkey have signed a Tourism
pact;

(b) if so, the details thereof; and
(c) the likely benefits that may accrue?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) Yes, Sir. India and
Turkey. have signed a Bilateral Tourism Cooperation
Agreement on 31.1.1985 in New Delhi.

(b) The parties will promote and expand tourism
between the two countries. Both the countries will carry
out joint publicity campaigns; exchange tourism
promotional material and explore the possibility of joint
collaboration for investments in tourism sector. '

(¢) The tourism agreement will help in augmenting
tourist arrivals and strengthening friendly relations
between the two countries.

Rupsi Airport
3724. SHRI NURUL ISLAM : Will the Minister of

CIVIL AVIATION AND TOURISM be pleased to' state :

(a) whether the Government propose to restore air
‘communications at Rupsi aimort; and

(b) # 85, the details thersof?
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THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) and (b). There is no
proposal from any airline operator for commencing air
services to/from Rupsi.

Premium on Shares

3725. SHRI RAM KAPSE : Will the Minister of
FINANCE be pleased to state :

(a) whether the.Government have prescribed any
criteria for charging premium on the face value of the
shares when an issue is opened in the market; ‘

(b) if so, the details thereof; and

(c) if not, the reasons for giving free hand to the
companies in fixing premium on face value of shares?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) to (c). No, Sir. Existing companies are free to issue
shares to the public at a premium provided full
disclosure of the past trading prices of their shares and
other material information are disclosed in the
prospectuses, so as to enable potential investors to
make an informed judgement of the reasonableness of
the premium. New companies are, however, not allowed
to charge a premium on maiden issues unless such
companies -are promoted by existing companies with a
consistent track record of profitability and dividend
payment during the preceding three years.

Bond issue of IFCI

3726. SHRI S.M. LALJAN BASHA : Will the Minister
of FINANCE be pleased to state :

(a) whether the Industrial Financial Corporation of
India propose to float a Rs. 250 crore bond issue;

(b) if so, the reasons therefor;

(c) whether IFCI has failed to disburse a large sum
of money to its clients;

(d) the steps to be taken to divest its equity holdings
to raise fresh capital,

(e) whether the IFC| has huge protfolio of equity in
various companies; and

(f) i so, the reasons for not recycling such funds by
IFCI?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY);
(a) and (b). In order to augment its working capital, the
Industrial Finance Corporation of india Ltd. (IFCI) has
issued bonds aggregating Rs. 203 crores in March,
1995 on private placement basis.

(c) No, Sir:





